
REGISTERED 

CENTRAL ADMINISTRATIVE TRIBU'JAL 
BANGALORE BENCH 

S..... 

Commercial Complex(BDA), 
Indiranarjar, 
Bngaloro— 550 038. 

Datodg 

APPLICATION NO 	 Je7(i) 

WPNo. 

APPLICANT 
	

Vs 	 RESPONDENTS 
Sr r-- 

S't 
	 The Supdt of Poet Offices, Bangalore 

To 
	 Sub-Division, B'lore & 2-Ore 

Shri Y.M. Kxishna 
Group '0' Official 
Chamarajapet Poet Of rice 
Bangalore - 560 018 

Shri M. Raghavendra Achar 
Advocate 
1074-1075, Banashankari I Stage 
Bangalore - 560 050 

The Superint1endent of Post Offices 
Bangalore 5i.b-Division 
Bangalore 

The Director of Postal Services 
Karnatak Circle 
Bengelore 

The P & I Board 
Ministry of Communications 
New (lhi - 110 001 

Shri M.S. Paldmarejaiah 
ntral Govt, Stng Counsel 

High Court Buildings 
Bangaloro - 560 001 

Subjot SENDING COPIES OF ORDER PASSED BY THE BENCH 

P1ea5J find enclosed herewith the ccoy of ORDER// 

I*Lb 	psed, by this Tribunal in the above said application 

on 	13-1147  

RECELVLL)' 
Diary 	5i& rj 

6~_ UTIY REGISTRAR 	- 

(JUDICIAL) End: as above. 



I 
CENTRAL ADMINISTRATIVE TRIBUNAL 

BANLALO1E 

DATD THIS THE 13TH DAY OF N0\JEMBER, 1987 

Hon'ble Shri P. Brinivasan, Marnber (A) 

Pr snt 	 and 
Hon' ble Shri Oh. Ramakrishna Rao, Member (J) 

AP°LICATION NO. 97/1987 

Shri Y.M. Krishna, 
S/o Shri M. Yellappa, 
Grou-D Official, 
Chamarajanet Post Office, 
Bang oi,e, 	 . , .... Aoplicant 

(Shri M.Raçjhavendrachar, Advocate) 

V. 

Th.e SuperLntendent of Post Offices, 
Bangalore Sub—Div:sion, 
Banalore. 

The Director of Postal Services, 
Karnataka Circle, 

eBncja1ore. 
s.'- - 

P & I Board, P1inistry of 
Communications, 
New Delhi. 	 •.., 	Resoondents. 

(Shri M.S. Padmarajaiah, SCLSC) 

This application having come up for hearing to—day, 

Shri P. Sriiiivasan, Hontble  Member (A) made the following: 

0 R 0 E R 
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, 	 The apolicant who was orking as a Postman in eangalore 

QP was oroceded against in a deoartmental inquiry, the charge 

levelled against him beinu that he had not effected • ayment 

of a money order to the payee, though he showed the amount 

as having been paid. Subsequently, he paid back the amount. 

In the disciiltnary proceedings, the Disciplinary Authority 
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by order dated 1 /4.11.1935 imposed the pena1 ty of reduction 

'i to the lower oost of Urouo—D with immediate effect until he 

is found fit after a period of 3 years from Ithe date of 

this order to be restored to the higher posti 

In an appeal filed by the applicant, the Apollate authority 

by order dated 2.1 .1936 reduced the penalty to reduction to 

tne lower 2ost for a oeriod of 2 years insted of 3 years. 

The aoplicant tnereu!Jon moied the liember (Pesonnal) Posbal 

Services Board 	Board') for review of the oiders of the 

lower authorities, The Board rejected the atilication and 

confirmed the ordei of the Apoellate Authority. In this 

apjhi.cat on the aolicant contends that the pjnishment was 

disproJortionately excessive to 'he chare of which he was 

found guilty. 

2, 	Sri. M. Raghavendrachar, learned Counse] for the 

aoplicant submits that the amount of the mone order of 

which the apmlicant did not effect oayrnent was only ft.100-00. 

He had subsequently made good the amount. Taking into 

account the circumstances in which the applicant did not 

effect Dayment of the amount to the nayee on t le specified 

date, the authorities should not h3ve imosed such a severe 

punishment. He also urges that the aplicant iaving bee.n 

recruited as a Urou—C official he could not b way of 

punishment be reduced to Urou—D. For this proposition he 

relies on a decision of the High Court of KarnJtaka. 
447- 

W 
AL 

*11 3. 

Ji 

Sri Padmarajaiah, learned Senior Centrali Government 

j Standing Counsel submits that non—payment of a noney order 

to the payee is a serious offence and in fact t e resoondents 



had been sympathetic in not imposing more severe punishment 

on the a'olicant. There was nothing preventing the res-

oondents from red icin,4 the ran< of the applicant to a post 

below the one to uhi:h he was recruited by way of punishment. 

He refles on Rule 103 of the Posts and Teleraphs Manual 

Vol.111. 

4. 	Je have considered the matter carefully. We have no 

doubt that the chare levelled against the applicant was 
of 

indeed a serious one. Non_dtsbursementLje amount of a money 

order to the payee aeounbed to a temorary misaperopriation 

of money. it is on record and a concluded fact that the 

aoclicant suesauently recaid the amount thus admitting its 

non-disbursement in tna first instance. It is also noted 

that the ajelicant himself jut the sinature of the oayee 

on the money order. In view of all this the nature of the 

offence is indeed serious. The aolicant, therefore, 

deserved more than nominal punishmnt. The authorities have 

indeed osen symeathetic in reducing his rank to the grade 

immediately below te one in which he was working. We have 

oerusei Rule 103 of the Poots and Tljraihs Manual Vol.111 

and are satisfied that as a ieaere of punishment a 

Government servant can ;e rodJee to a cost below the one 

to which he was recruited. tie understand the period of 

%!L'J Brnc'S., 	
punishment imosed has, by now, excired and the applicant 

is eliible to be considered for promotion to Group-C. 

H•.&t t.(l. 
S. 	In the result, we dismiss this aoplication. Parties 

to oear their own costs. 

flEGISTMI?\ 
4CENTRAL.ADMINIST1ATIVE TRIRLJNL 

AJDITIONAL BENCH 	Member (A)'  
ØANGALORE 

Member (3) 


